1IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH
AT HYDERABRD.

R0 72/
C.A.NO. 949 of 1994.

Betweens

D. Suryakantam, .essssApplicant.

AND

The Chief Medical Cfficer,
5,E. Railway, Garden Reach,
CALCUTTA-43. and 2 others. ... .Respondents.
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“ I, D. Surya Kantham, wife of late Suryvanarayana,
‘ Senior Clerk
Hindu, aged about 54 yvears, dmrkar Rimket sarkzr, Working under

the control of the third Respoﬁdent herein, having temporarily
come down té Hyderabad, do hereby soiemnly affirm and state on

cath as follows:-

1. T submit that I am the Applicant herein and I am

fully conversant with the facts of the Case.

2. I £iled the above Ueae .
Lian

promote me as Serior Field Worker (Female) in the immediate/

b

axisting vacancy and to protest my seniority.

ey

3, This Honourable Tribunsl by an order dated 2-6-1997
dispcsed off the CO.A, in the light of the averments of the Coun
sffidavit, which states that I was promotsd agsinst a post of

Senior Field Worker, Adra under Order dated 14-02-1991 of CPO(M
Communicated to DRM (P). (Am.E) to the counter). It is further
alleged in the counter that I did not carryout the transfer or
P . . . : .

fiar*civen my refusal in writing. At page-2 of the counter, it

also stated that the above vacancy lving vacant from 1-6-1988
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C1st page. ,
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corrns: ' attestor,
DEPONENT,
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stands frozen under circular Ne.135/84 after one year and a
reference is made to Railway Board on 9-6-1993 for revival.
'As such it is not known as to how they dould issue promotion

order against a frozen vacancy and further at no point of time,

I was commuﬁicated with the above referred transfer order and

!
;__—wk—ﬁ____ " - . . . .
—_t was not even relieved in the light of the above position.

In the sbsence of COMWmsSw~——  _
——andaw and_erders

- " R 1—_\%
ralieving me, the gquestion of not carrying out the orders does not
arise. On this aspecv, w.o

1---- 21 _was _not posted

— with the facts correctly.

- mmnn From Annexure-C to counter, Smt. Suman patil’”
-~ wv~mnted gs Senior Field worker adalilse svagp -—
Nothing is mentioned as when sus we- -
bility tests are twcew -

Tt - Sr1d e |
: o " ---~1.and no point of

time her name was reflected either in the select list of seniorim

1ist. Ihis saee o '

" t= +ha asunter. By simply
showing my name against a frozen vacancy and aven without commu=

Cair iy waee

c-tem ma  the Railways concluded that
I have hot carried out the transfer and promoted SMT. cumeun - w--l

} by Order dated 15-11-1991 against Nagpur vacancy. There it is n
mentionad as wu weee.. -
: " -wiec~n_and when Patil was
. empanelled and the Seniority of Smt. Patil visavis my self.

Thus the authorities have played hide and seek game and deprive

me of my promotion and seniority.

5., i '
For the reasons mentioned in paras 3 & 4 above
. +

e

and also in the light of Annexure~E & C annexed to Counter

2nd page.
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and the countér, the order dated 2-6-1997 requires review.

Hence this application.

6. - If ig, therefore, just and essantial that
this Honourable Tribunal may be pleased to Review thé
order dated 2-6-1997 in the above 0.A. and allow the ©.A.
K0.949/1924 as prayed for and fo pass such other relief or
reliefs as this Honourable Tribunal may deem fit just and-

necessary in the circumstances of the case.

Solemnly affirmed and . _ ( T
signed before me on this | D-%"“’Q’VM tfes
the 13inday of Sempk qu DEPONENT.

1997, at Hyderabad.
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